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UPON hearing the counsel the Court made the follow ng
ORDER

M. P.K Dey, |earned counsel appearing for the respondent- CBI
resuned his argunents at 11.00 a.m and concluded at 3.40 p.m
Hear i ng concl uded.

Judgment reserved.

Li berty is grant ed to t he | ear ned counsel appeari ng for
parties to file witten submi ssi ons/ suppl ement ary witten
submi ssions within a period of three weeks from today.

(R NATARAJAN) (SNEH LATA SHARMA)

Court Master Court Master
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